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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 446/2025

IN THE MATTER OF:

ANUP APPLICANT
VERSUS |
STATE OF UTTAR PRADESH & ORS. RESPONDENTS
INDEX
Sl. No. Particulars Pages

1. Status Report On behalf Of Respondent — District| 1-6
Magistrate, Bijnor, with Affidavit.

2 Annexure P/1:~ True copy of the letter No.| 7-8
1044/N-71/General-2025 dated 11.11.2025 alongwith
photographs of the inspection site.

3. Annexure P/2:- True copy of the Fireworks 9

. Manufacturing License No. 118/2011 (Format-20)

4, Annexure P/3:- True copy of the notarized affidavit| 10-13
dated 21.11.2025 submitted by the unit owner

5. Annexure P/4:- True copy of Letter No. 2265/BIJ0- | 14-15
25 dated 21.11.2025
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. 6. | Annexure P/5:- True copy of the case status of 16

| sessions Trial No. 1736 of 2024,- Crime No. 136 of

2024
7. Annexure P/6:- True co of letter dated T
Py 17-18
28/11/2025 to Secretary/Relief Commissioner, Govt.
of U.P
Date:29/11/2025 THROUGH

(f\79\‘»<\’% -

Place: New Delhi
Priyanka swami
Advocate
Standing Counsel for State of U.P
F-13, Jangpura, New Delhi 110014
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PRINCIPAL BENCH, NEW DELHI TR A
ORIGINAL APPLICATION NO. 446/2025 /& /s, o

IN THE MATTER OF:

ANUP APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS RESPONDENTS

STATUS REPORT ON BEHALF OF RESPONDENT-DISTRICT
MAGISTRATE, BIJNOR, WITH AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

I, Jasjit Kaur, D/o Shri Parminder Singh age about 41 years posted as

District Magistrate, District Bijnor, do hereby solemnly affirm, as under:

| 1. I am District Magistrate, District Bijnor, I submit this affidavit in

compliance with the order dated 10.09.2025 passed by this Hon'ble
JTribunal in the above Original Application.

2. In compliance with the said order, the office of the District

Magistrate, Bijnor, issued letter No. 1044/N-71/General-2025 dated

11.11.2025, constituting a Joint Inspection Team. The team

comprised the following officers:
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a) Sub-Divisional Magistrate, Tehsil Sadar, District Bijnor;

b) (Regional Officer (Police), Sadar, District Bijnor;

c) - Chief Fire Officer, Bijnor;

d) Assistant Labour Commissioner (Labour Department),
Bijnor; and

e) Regional Officer, Uttar Pradesh Pollution Control Board,
Bijnor.

True copy of the letter No. 1044/N-71/General-2025 dated
11.11.2025 alongwith photographs of the inspection site is

attached herewith and marked as Annexure P/ 1.

e above-constituted Joint Inspection Team conducted its

£

G oy . i S’Ez
s, Khasra No. 252-9 ,area 0.0950 hectare, Village Hasanpur Qazi,

T s
N

ction of the.firecracker factory site (Jhalhu-Gangora Jat Road,

; éhsil and District Bijnor) on 20th November 2025. During the site
visit, it was observed that the factory premises were closed, with no
plant machinery installed and no work being carried on.

4..Mr. Ambar Abbas, son of Nayyar Qazim (resident of Mohalla 51/13,
Rasuldaran, Town Nehtaur, Tehsil Dhampur, District Bijhor), the
owner of the factory, was present at the time of inspection.

5. That during the inspection, the unit representative, Mr. Ambar

Abbas, produced the Fireworks Manufacturing License No. 118/2011
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(Format-20) issued to the unit, which authorizes the manufacturin.g
of fireworks at Khasra No. 252-3, Village Hasanpur Qazi. The
license is valid up to 31.03.2028. True copy of the Fireworks
Manufacturing License No. 118/20i1 (Format-20) is
attached herewith and marked as Annexure P/2.

6. That separately, Mr. Ambar Abbas also submitted a notarized

affidavit dated 21.11.2025, wherein he stated that the unit

commenced operations in February 2024 and that no manufacturing

~
-

RES 25 sta us and licensing details. True copy of the notarized affidavit
T '-dfated 21.11.2025 submitted by the unit owner is attached
herewith and marked as Annexure P/3.
7. Tt is recorded in the affidavit and related records that operations at
the unit commenced in February 2024, and that no manufacturing
activity has taken place since the accident on 19.05.2024.
8. Three workers died in the explosion at the said fireworks factory on
19.05.2024. The names and details of the deceased workers, their
dependents, and the compensation amounts assessed under the

Employees’ Compensation Act are as follows:
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Dependents
S. ||[Name, Age and Salary of the Amount
(Name and Compensation
No. Deceased (with D.0.B.) {Rs.)
Relationship)
Chinku (s/o Shri Anoop
Shri Anoop
Kumar) Age 19 years (D.O.B.
Kumar (father)
1 08.05.2005); Salary 310,648/~ 226.38 x 10,648 |12,05,247.12
Smt. Roopa Devi 2
per month Village Khari, Tehsil
(mother)
and, Dist. Bijnor
Amit (s/o Shri Kulveer
Smt. Aadesh Devi
Singh) Age 27 years (D.O.B.
(mother)
2. || 02.04.1997); Salary ¥10,648/- 213.57 x 10,648 |[11,37,046.68
Shri Kulveer
per month Village Gopalpur,
. Singh (father) o
Dist. Bijnor g if?;ﬁnd,a ~ :
D | an g tng] | !
Rajat Kumar Ravi (s/o Shri ";\Q? T
Smt. Archana oA Ay |
Omprakash) Age 25 years Oy ey i
, (wife) e
3. (D.0.B. 10.02.1999); Salary 216.91 x 10,64 11,54,828.84

%10,648/- per month Village

Gopalpur, Dist. Bijnor

1

Shri Omprakash

(father)

2

7. To facilitate payment of the above amounts, the office of the Labour

Department issued notice to the service provider by Letter No.

2265/B1J0-25 dated 21.11.2025. It is also recorded that, on

receiving information about the fire on 19.05.2024, the Bijnor Fire
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Service unit reached the factory and completely extinguished the
fire. True copy of the said letter is attached herewith and
marked as Annexure P/4
8. A criminal case (Sessions Trial No. 1736 of 2024, Crime No. 136 of
2024) under Sections 304 and 336 IPC and Section g(b) of the
Explosives Act is pending against the accused — namely, Shanu alias
Tajuddin s/o Riyazuddin and Ambar Abbas s/o Nayyar Qazim—in the
Court of Sessions, Bijnor. The next hearing in that case is fixed on
10.12.2025. True copy of the case status of Sessions Trial No.
1736 of 2024, Crime No. 136 of 2024 is attached herewith
and marked as Annexure P/5. |
9. That the deponent has further requested the Secretary/ReIie
mimmissioner Govt. of U.P. vide letter dated 28/11/2025 requesting
G”v"’;f e, \ﬂﬁlds for compensation as peér the order of the Hon'ble Tribunal.

& k75 f‘jﬂi; ” / g i
*» / Jyue copy letter dated 23/11/2025 requesting funds for

4
£
LA

] e ‘."‘{"‘/‘//‘ . . .
: compensation is attached herewith and marked as

Annexure P/6
10. The ahove statements are true to the best of my knowledge and

belief, and no‘thihg material has been concealed.
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DEPONENT

VERIFICATION

Verified on solemn affirmation at Bijnor on this 29 day of November
2025, that the contents of the foregoing affidavit are true and

correct to the best of my knowledge and no part of it is false and

-

DEPONENT

Date:29 /11/2025 THROUGH

Place: New Delhi
Priyanka swami
' Advocate
g Standing Counsel For Sate of U.P
F-13, Jangpura, New Delhi 110014

waom bﬂ‘tjrea ?j i8.. 22 day of the NI 202

R esporagraspadrnsunas
who has besft identfieg by.. '?ﬂ\‘ja ; Smw
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NOTAFH
BIJNOR-Z45701 (U.F)
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— e IMRI—

A TS BRA fevor, 9 fdoell # fImRENT OA No.- 446/2025
(LA. No. 586/2025), Anup & Ors. & UiRa <Y f3AI$H—1009.2025 & &I ;W
freraq &—

“]. In this original application, the applicants are claiming the compensation on
account of the death of the 3 persons which occurred due to a massive explosion in a
firecracker factory on 19.05.2024 in Jhalu village, PS Haldor, District Bijnor, Uttar
Pradesh. The applicants alleges that the Respondent No. 4 and 5 were running the
firecracker manufacturing unit where the massive explosion took place and following 3
persons had died: -

i) Chinku s/o Anup Kumar village Khari Dist. Bijnor (Son of Applicant no. 1)
ii) Amit s/o Kulveer Singh, village Gopalpur, Dist. Bijnor (Son of Applicant no. 2)
iii) Rajat s/o Omprakash, village Gopalpur, Dist. Bijnor (Son of Applicant no. 3)
.....3. Issue notice to the Respondents. Ms. Priyanka Swami, Advocate accepts notice
on behalf of Respondent No. 1 and 3 and seeks four weeks’ time to file the reply by way
of affidavit. The applicant is directed to serve the other respondents and file affidavit of
service at least one week before the next date of hearing.
4. Liston 01.12.2025.
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270 Annexure-2 | ! Y
Form -2p

(See Rule - 155) Articlo 1
~ricense to Manufacture | Explosives )( f:‘h"o. e | ety )

Works License for Manufa
Storage, Sale » & Transportation

C

License No:- “(?} el

Fee Rs:- 20/ ( Per Year )

Licensed is here by granted to M FNWaL LR T - A
TN AL W e e TS ST T A 1
Valid only for the manufacturing of@ ~.kg at any one time per year at the premises
described below subject to the provision of Explosive act, 1884 as amended from time
to time and the rules, framed there unde

r and to the conditions of this License.
This License shall remain valid till 31% day of March . 212~

This License is label to be suspended or revoked for any violation of the act or rules,
framed there under or the condition of this License or if the Licensed premises are not
found confirming to the description shown in the attach plans and Annexure.

Description of the Licensed Premises -

_ L Ty AT ks,

The Licensed Premises shown in plan attach here to situated at =) 2.4 L= &=t s 2
TaiAy :.'Z-".:.'Q).t\x-.". cre=5573 % District .- BIJNOR, and consist of postal Address of

the License, . 5. x o o b oo, (BINORJUB.

' ST V% 3
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, .

o b

! ATIT E4 . {

. AR > SEAL

The . > s[>0 DM@ ST} lfeee DISTRICT MAGISTRATE
2THE 190 252011 BT TN prandiy BIINOR

-

§ £ ENDORSMENT FOR RENEWAL OF LICENSE

DATE OF RENEWAL

DATE OF EXPIRY = SIGNATURE OF LICENCING AUTHORITY
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(YR Annexure-3 2
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" & Account Reference : NEWIMPACC (SV)/ up14380304/ BIINOR SADAR/ UP-BUN H
% Unique Doc. Reference ! SUBIN-UPUP1438030408831470995849X §
. 5 Purchased by . AMBAR ABBAS SO NAYYAR KAZIM 3
"% Description of Document . Article 4 Affidavit i
% : §  Property Description . Not Applicable §:
: § Consideration Price (Rs.) g
L, & FirstParty :  AMBAR ABBAS SO NAYYAR KAZIM :
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Form -20

ense to Manufacture, Explosives ) Fire Works License for Manufa

e. 1/‘ (See Rule-155) Article 1 (A) - ( D) of Schedule IV )
" Storage Sale, & Transportation

License No:- /(@ ’ DD Fee Rs:- 20/ ( Per Year)

Licensed is here by granted to ML 917 (ORI el A=TEHZ AT

R P TR b T = _:?.:5_ e TR B BTN e
Valid only for the manufacturing of (%) .. kg at any one time per year at the premises
described below subject to the provision of Explosive act, 1884 as amended from time
to time and the rules, framed there under and to the conditions of this License. -

This License shall remain valid till 31 day of March .29} 2

This License is label to be suspended or revoked for any violation of the act or rules,
framed there under or the condition of this License or if the Licensed premises are not
found confirming to the description shown in the attach plans and Annexure.

Description of the Licensed Premises. o

The Licensed Premlses shown jn plan attach here to situated at’, -;1 W ' —‘*'Téé\i:mg ‘s

ua\ru«l" *’\’6)@; Q-“-O.JB‘ 'EF’ District :- BIJNOR and consist of postal "Address of
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